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CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL

Original Application No.

205 of 1997
L

Maw Delhi, this the ll,/ day of September, 1778
JONBLE MR. T. N. BHAT, MEMBER (J)
HON'BLE MR. 5. P. BISWAS, MEMBER (A)
3. B B Singn, son  of  Sh.
Ghanshyam  Singh, HLoNo. 122,
South Anarkall Extension, Delhi ,
110 051. ~ABRPLICANT .
(By Advocate: Sh. P M aAhlawat)
YVairsus
1 Union of India thirough the
General Manager, HNorthern
Railway, Baroda House, 110
O0l. <
z. The Divisional Railway
Manager, MNorthern Rallway,
State Entry Road,  New g
. Delhi. : ~RESPONDENTS.
(By Advocate ~Ms. B Sunita Rao)
ORDER
By Mr. 8.P. Biswas, Member (a)

The applicant, a

Junior Ticket Inspector in the

[y

grade of Rs. 16002660, is aggrieved by Annexures A-1
and &2 orders Jated 20.12.172%6 and 7.1.1%727,
respectively. - By . Annexure A-1 orger, the arplicant

alleges that

disadvantage

the se

20003200

for the sald ftest. Con
sought relief In  terms
respondents to  assign

without

ty position has been altered to
him on notice. By

for consideiation to appesar in

d in that he has not begen called
seguantly, thé applicant has
of issuance of directions to
him the correct seniority,
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promoting him as Head Travelling Tickest Examiner
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(T400-2000) w.e.f. 1,1,1984 and as Junior Inspector of

Tickets (1600-2600) w.oa. fFoo 1.3.1993 wWwith all
consequential  benefits. Me  also seeks to gquash the
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proposed selection of Chief Inspector of Tickets Gradge
. 2000-3200 proposed to be held In February, 1297 till

the case of his seniority and promotion is decided.

25.1.1997, the applicant’s plea for interim relief in
terms of restraining the respondents for holding the
aforesaid was not accepted. This was because the
applicant has only challenged tﬁe seniority list and 1in

the interim relief granted it was mentioned that

- promotions, 1if any, to the post of Chief Inspector of

Tickets, shall be sugject to the final out come of the

2

The applicant seeks to justify the aforesaid
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claims on the basis that the respondents have resorted tx
discriminatory attitude in that prométions have been
granted to certain employees, namely, Sh. Daliﬁ Singh
and Sn. Bal Kishan ignoring the superior claim of the

applicant because of his better seniority pasition. The

applicant has also alleged that juniors to him have been
promoted w.e.f. 1.1.1784. Relying heavily on the

Judgement of the Hon’ble Supreme Court in the case of

INGH V3. THE STATE OF PUNJAB AND OTHERS, JT
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1994 (&) 583, +the learned counselicontended that non

promotion of the applicant to higher grade frém the date




based on. the options exe

oV which their junidrs were promoted is not justitied and
that theﬁw apwplicant has to be deemed to ~have been
/

promoted at par with the juniors.

&G . In the counter, the respondsnts have taken the
plea of limitation. This is because the promotion in the

girade of Rs. 1400-2200 as Head TCR etc. w.e.f.
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1.1.1984 . were made as peir the then channel of promotion
in existence by way of asking options from the relevant

categories of officials. As the system calling options

o
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were abolish thereafter and promotions were made first

as Head TCR and then Head TTE, the applicant Wwill have no

~wlaim. The applicant cannot take the plea of not being~

unaware apout the promotions of his juniors made 13 years
back in the year 1984-85, as per the options given at

that time. The applicant opted only for Head TTE ana
there was acute shortage of vacancies for that category
at the relevant time whereas those who opted for other

categories like Head TTE or Head TCR could be promoted

them and from the
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pirromoted post they could have an entry for the

promotional post -.of Head TTE.  The applicant had optad

anly for Head TTE whereas Sh. Dalip Singh opted for Head

TCR. The case of Sh. Bal Kishan has been wrongly cited

by the applicant since the former was senio from the

vary beginning in that capacity and was promoted as read

TTE w.e.f. 1.1.1984 whereas the applicant could be
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el ate] firom l,u~lQ9u. In other words, as pei
rules, promotil to  the category of Hsad TTE/ Head TCR

have been effected based on seniority as well as options
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During the course of the arguments, it was submitted that

the related matters touching upon the claim of promotions
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1.1.1984. In the event it 1is
found that adeguate number of
vacancies of Head Travelling
Ticket, Lxaminers waire found
avallable on the said date i.e.

of similarly placed officia lo W @.f. pend?ng
PN disposal by  this TriQunal in 0a No. 2}0?/90. In the
w, background of this it Qas felt that it would be Tirst
piroper to  find .out if adequate numbear of Qacancies Was
available as on 1.1.1984, we find a 3imilar iasue Was
examined by this Tribunal. k
S We called for the records and found that the said
0A i.e. 21072/20 stood .Qecided oy the Tribuhél O
%.2.19297 and the issues raised therein are identical in
nature. It was found in that case that 'it would be
necessary to Find out if adeguate number of _vacancies
were availlable as on 1:1.1784 and if the applicants
therein would be adjusted in the $d; post. If they
weire, othe%wise, found eligible in accordance with thes
rules and  instructions based on the decisions of this
Tribunal in the aforesaid Qﬁ, we aire inclined to disposs
: of the present 0a with the following Jdirections:
"(a) The respondents are directed to
f verify the rumber of  wvacancies
available in respect o Head .
, ) Tiravelling Ticket Examiners in
. the Delhi -Division as o

on 1.1.1984, the applicant should

also be adjusted against those
vacancies, if he is founi
eligible for ths said post. The
aligibility should be considersd
as  on 1.1.1784 only. These

adjustments shall ' D in
scoordance with the rules/

instructions on the subject and
in the event he gets adjusted
St

-

against those Yacandci P A T
, - shall pe granted — all the
- ﬁ; penefits that flow ocut of it;
R .
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to complete the exercise within
four months from today and
intimate the applicant the
result of such exercise; and -
() We make it clsar that our oraers
shall not _be taken as a Tresh
Cause of action. by the
applicant, nar shall the
applicant be absolved of the
respondents’ allegations of
limitation in the matter.”
6. The application is disposed of as aforesaid. Mo
order aslto costs.
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(s P SWAS (T N BHAT)
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Respondents are further direc
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